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Central AQministrative Trlbugal
Principal Bench, New Delhi

Regn, No,0A-1108/89 Date:

Shri Ved Prakash Kohli ,... Applicant

" Versus
Union of India & Ors, eees Respondents

For the Applicant eees 1IN person

oo .Shri Inderjeet Sharms,

F the Respondents
o "ep Advocate,

CORAM:Hon'ble Shri P.K. Kartha, Uice-ChaiFman(Judl.)
T Hon'ble Shri P.C, Jain, Administrative Member,

1. Whather Reporters of local papers may be allouad
to see the Judgemsnt? TG

2. To be referred to the Reporter or not?/
(Judgemsnt of the Bénch delivered by Hon'ble
Shri PeK, Kartha, Vice-Chairman)

Wa have\heard the applicant in.person and the
learned bounsel for the respondents on the question 6?
admission of this applicationf The reliesfsg sought in
the applicatiqn are as follousgte

(i) to set aside the order dated 28,12, 1988

Whereby thé applicant was placad: under

suspension in contamplation of discipii-

nary proceedings against him (Annaxure A/
to the application)§

(ii) to set aside the memorandum issued to him
on 9,1,1989 Wwhersby it wag prépOSed to hold
an inquiry against him under Rule 9 of the

Railuay Servants (Discipline andlAppeal)
Rules,-1968 (Annexure A/2 to the application)
(iii) o quash the orders dated 9,1,1989 whereby

the Inguiry Ufficer and the Presentin
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~applicant has,

he will he at liber

were appointed (Annexures A/3 and A/4
to the applicafion);
(iv) to direct respondent Np.a to fix his pay
pursuant to his representation datad
16.1.1989; and
(v)  to direct respondents 4 and 5 to process
his application dated 1.7.1986 for voluntary
ratirement (Annexure A15 to the application).
2, THé applicant contended that the Chief Personnel
Off icer is not his Appointing Authority and Digciplinary
Authority, and that the sntire proceedings gre vitiatad,
Tﬁe learned counsel of the respondents denisd the & ove
contention, UWs do not think it appropriate to go into
the merifs,of the rival Contentiqns at this stage.
Admittedly, the disciplinary proceedings which have been
Commenced, have not concludéed, No final orders have
been passed by the DiSCiplinary Authority, After the
final 6rders are passed by the Disciblinary Authority,

the applicant will have opportunity to brefer appesal to

4o

the Appellate Authority and revision petition to the

Revision Authority in accordance With the rules, The

therefore, filed this application

" prematurely,

3, The other reliefs sought by him are in rzgard to

Payment of arrearg of salary and his voluntary retirement

In our opinion, these reliefs cannot be claimed in the

Present application in view of the Drov1310ns of Rule 1p

of the Cpntmﬂ Administrative Tribunal (PrGCadure) R

ules,
1987,

In case the applicant wants to Rursue thesz claims,
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the Tribunal in accordance with law, if so advised.

4, We also do not sse any justification to interfere
with the order of suspension paésed'by the respondents
during .the conduct of the inguiry. The applicant stated
that his subsistence allowance has been reduced by 50%,
The learnsd counsei for the respondents, houever, dréu
our attention to a letter dated 9,8.1989 addressed to
him whereby he has bsen informed that the Disciplinary
Authority has reviswed his case and that it has been
decided that his subsistence allowancz be restored to

50 per cent as alloued at the time of initial suspension
with immediate eff=ct,

5, In visu of the foregoing, ws are of the opiniaon
that this application is not maintainable and the éame
is rejected at tHe admission stage itself,

6. Parties to bear their own costs.
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(P.C. Jain) (PeK. Kartha)
Administrative Member Vice=Chairman(Judl,)



